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- Direction 115

RESERVE BANK OF INDIA
ENDMERT) BILL,

As pAgsrd BY RaYYA SABHA

SECRETARY-GENERAL: Sir, I lay
on the Table of the House the Reserve
Bank of India (Amendment) Bill,
1874, as passed by Rajya Sabha.
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o—

72.62 hrs,

STATEMENT BY MEMBER RE, ANS-

WER TO S.Q. NO, 591 DATED 21-2-

73 ON ASIAN CABI?ES CORPORA-
TIO

SHRI JYOTIRMOY BOSU (Dia-
mond Hirbour): Op 21-12-19%73 while
replying to my supplementaries
against S.Q. No. 591, the following
was stated: —

“SHRI JYOTIRMOY BOSU: With
tegard to a leading very criminal
firm of Bombay in this matter, the
Asian Cables Corporation—which
has given employment to many
high-ups’ relations, friends and
children, to which I will come one
day next session—will the hon.
Minister kindly tell us if 't is or 18
not a fact that 2500 tonnes of poly-
thylin were imported at the rate
of Rs. 350 per kg.——landed cost
and sold in the black market at
Rs. 750 per kg. making a profit of
Rs, 88 lakhs? Will the hon. Minis-
ter alse tell us the quantities stamp-
ed an the reverse of the licence and
what is the figure according to the
‘Custdms daily and weekly list, value
©f utilised licences, value of imporis
made by Union Carbide, another
competitor? Secondly, in the list of
the firm’s director, I see the names
of Shri G.irdharilal. ex-Chairman,
Messrs, Asian Cables Corpoartion,
Shri Popatlal ete. But we do not
see the namg of the real culprit
who is R. P. Goenka of Duncan
Bros. Is it because he was 30 close
wtmruungputy? Why is it that
the name of R, P, Goenka who is
so much involved in this s not
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there? He has managed to keep out
of it by tampering with documents
of the CB.I It is ih the list.

PROF. D. P. CHATTOPADHYA-
YA: There were charges against
Asian Cables involving Rs. 80,56,500.
Two cases have already been filed
against them in the court. The
third tharge has also been referred
to the CBI and the CBI is in touch
with the Solicitors General. They
are discussing the matter between
themselves, So far as we are con-
cerned, we have referred to the CBI
for investigation and if necessary
to institute a case against them.
The name of Mr. Goenka is not
there simply hecause Goenkas were
not the owners of Asian Cables at
that time. They perhaps owned it
later. That explains the absence.”.

Sir, I have referred to the under-
mentioned documents and what I have
found in them, I am narrating here-
below: —

Report of t-e Industri:l Licens-
ing Poiicies Enquiry Commitee
Appendices Volume II-—July, 89,
for the year 1866-67 (II-20) Under
Goenkas—Item Nn 3 reads: —*“Asian
Cables Cornn. Ltd.”

Directors’ report and statement of
Accounts for the year 67-68 of Asian
Cable Corpn, Ltd.; Under Directors.

Mr, K. P. Goenka, (father of Sh.
R, P. Goenka) Chairman, (2) Mnr.
R. P, Goenka. Directer (son of Sh.
K. P. Goenka). In the Directors’ re-
port and statement of accounts for
68-89 for the Asian Cable Corpn, the
same Chairman and director remain-
ed. Again directors’ report and state-
ment of accounis for 70—the same
name is seen on the list as Chairman
and as director. 1In 1871 Sh, R. P.
Goenka, son of Shri K, P. Goenka
becomes tha Chairman of Board
of Directors, Therefore. S/Shri
K. P. Goenka and R P, Goenka
according to the documents quotpd.
abpve have been controlling this
company at least from 1966 and
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to my information these offences
took place within the above
mentioned periods of operation,

On top of this I have written that
they were the owners even before
1968 according to the reply of Mr.
Gokhale in which the holdings of
Mr. K. P. Goenka in Duncan Brothers
and in another two companies where,
1 am told, they have some interest
totala to about 49 per cent. There-
fore, before they became the absolute
owners in 1966, they were also owne
ing the company angd they had suffi-
cient controlling interest. Therefore,
they cannot be absolved.

I trust 1 have been able to give
sufficient evidence to establish that
the Minister had misled the House
and the Government have deliberately
allowed the actua} owners to remain
outside the punitive action that they
are proposed to take.

Thig is a fit case for being sent to
the Privileges Committee. The gues-
tion is that this man whom we all
know is involveg in the poster scan-
dal. Mr. R. P. Goenka and Mr. K. P
Goenka of Balmer Lawrie are one of
the biggest financiers of the ruling
party. You remember the posters
scandal. ... (Interruptions), Because,
1 am telling you that they have given
employment to so many Ministers’
gons and brothers and they have
gone to the Rashirapati Bhavan
also. They have cast their net very
wide. ...

MR. SPEAKER: You should mot
go beyond the scape.

ot receare fag (v ;o weaw
wgven, faw qrdt wY dirw 3 vtz wo
ay wrfigdr 1 v sreer Y WY W
@t wi, afer g T § wfan ot
& Tl ¥ A AT |

MR. SPEAKER: There is not going
to be any debste on this. You sent
me a copy and you read it. You are
going out of the scope.

SHRI JYOTIRMOY BOSU: No.
Sir. 1 am not going at all

My submission is that when @
Minister misleads the House, if he
comes forward suo motu and makes a
statement, he can do it under Direc~
tion 115. If he does not do s0 and
if he ig detected in the matter that
he has misled the House, it is a fit
case to be sent to the Privileges
Committee ang you should do so. If
you do not do it, we shall consider
that the Chair is trying to protect
the ruling party.

MR. SPEAKER: The hon. Member
should not try to coerce the Chair
like that. I am not going to be
coerced.

st wy fermd : (@) e WE I,
Ty o w & ATy A owyE wArd gt
2 fe vl & wre TN 115 ¥ dgT
g WX £ ¥ ATAY 224 & dgy
s | wgi aw ofge ¥faw 1 s
%, & o WY UTE T g -ag Wy
v TAT &Y a1 &, wg 39 wHT ofraT
T 4% Y-ufmas ¥faw w1 awe agr
9 I57 4T, FEEH well wenx Ay
IW wHT AW qAY A, A7 39 A @A
wsf z 7ig IW ® I W f-Tm
fry oy wgar afea o fe o oy
AR Al gt M@ &
arly srrerdy oY, fafaceT awy *1 o
ford 7t ¥, orfSuriee & Farer 9T @1,
IQ & AT W AW T AT
<& §, 0N 6 Ay A Ay v §
I %Y g5 N wT SewwA 27 ¢, A waw
werehy gy o & fawg vy wrbal
Rt ar At 7 wre o gW WY Xw WY
wAE qEATEy )
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woaw sgien ;oY wy IR Tk
398 % fafirere W Wt g § s w
o X

W e fiegréy ot : (vnfenar)
ey o, @AY £ o

oW wRw @ & W 7 WA
Fimoregwrg)

oft srzw fagrdy oty : WM WT
#1 wrfE W qreeanfew a@ war § )
L L wLd X
MR. SPEAKER: These Rules make

it virtually a post office. After all
1 have to go by the Rules,

ot wewr fagrdl wrodd) : WER
o G ¥ UEE WA EAT ey
@ma,gmﬁmﬁma@
§ o T % Awar § AfEA
STt AT W AR FCACHT FY AT
T 1T 5T AL o F A AT A 7

201

weqw wgrew : w7 fafaee A
&1 rare @ 3 ifeng

it vz fagrl woRd ;W 39
g e @y wE, N qg Y T F
foy A9 & wAA o ¥WT ¥ 4 A
sitfrdy g MY qg ATAAT #47 IS
qur ?

weaw Agew ¢ frfret gy
IR AT UE &)

SHRI SHYAMNANDAN MISHRA
(Begusarai): I rite on a point of
order. It is this. This matter has
been before the House for a long
time and this hag been pursued by
Members very vigorously. They have
smelt a serious corruption in the
matter particularly in league with the
ruling party. That being 30, the ques-
tion was put to the bon. Minister, The
tion, Minigter had said that since they
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did not seem to be the owner of the
firm, the cases were not insti-
tuted against them, Now it has been
conclusively proveqg that they had
been the owners of the firm. The hon.
Minister ¥new it, that they had been
the owners of the firm. It is a case
of wiltul misrepresentation. The
Chair knows that this matter was
wvery vigorously pursued by Members
fn this House. And yet the hon
Minister tried to misled the House
by saying that they were not ownera
of the firm. The hon. Member
Mr. Jyotirmoy Bosu has conclusively
proved that they have been owners of

the firm. So the Minister had misled
the House.

woaw gy : fafret aga w
T AW & WL ¥ 1 AT I WY wAA
A B AR w9 IT A gAn
fafi o &1 v IR gy A
dEmr T A §

SHRI SHYAMNANDAN MISHRA:
We will hear him, but the Chair is
presumed to have heard him earlier.
That is to say, you must have seen
and gone through that statement...

MR. SPEAKER: I am giving chance
under Rule 115. I have got to listen
to the Minister., How can it be that
1 can’'t listen to the Minjater? 1
have to listen to the other side and
thig is provided in the rules. He has
a right to reply.

PROF. CHATTOPADHYAYA

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Sir, I have carefully heard the state-
ment made by Hon'ble Member, Shri
Jyotirmoy Bosu. The factua] position
is as follow:

There are three cases pertaining to
the misuse of imported raw materials
by Messrs. Asiap Cables. These three
cases are:

(i) Misuge of copper where licen-
ces were obtained during the period
November 1962 to October 1964, and
the offence was committed during
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period. \ March 1966
ki igovsli i dririud
wap in the hands of the Kotak
Group and were not on
the Board of Directors.

(1) Misuge of aluminium where
Hcehces weére obtained duyring the
period January 1962 to Apml 1963
and the offence was eommutted
during the period Februsry 1964 to
January 1965, when agaip the man-
agement was in the hands of Kotak
Group and Goenkss were not on
the Boarq of Directors In fact the
last resolution o¢ 14th March, 10866,
regulanising the sale of aluminium

> wag passed when the Kotaks were
on the management of the firm

(ui) Misusc of low density poly-
thelene powder where licences were
obtamed in 1967 and the imports
ang misuse were made thereafter

The wmansgement of Asien Cables
passed hands from the Kotak Group to
the Duncan Brothers in April 1986,
and therefore Goenkas, inctuding Shri
R P Goenka, were on the Board of
Directors of Asian Cables in respect
of the period during which the nus-
use of low density polythelene powder
was made.

There seems to be some confusion
in the reply to the supplementaries
from Shri Jyotirmoy Bosu, where I
had said that the name of S§hni Goenka
is not there beeause Goenkas were
not the owners of Asian Cableg at
that time When I said this, I was
'rgferring to the role, of Goenkas in
respect of the alumimum and copper
transactions, on which complaints had
been filed.

In fact, in reply to the Starred
Question No 591 on 21st December,
1873 at S1 No. 8 of the statement en-
closed with the angwer, I had re-
ferred to the names of the Directors
of the Asian Cables Corporation,

Bonfowy, *in réipect of thé aale of
lmpﬁzhd aluminium in cpntravestipn
of the conditions of import licence.
1 Furthbr rel!mhd in reply to
the Supplementakiés of Shri 'Jyokr-
moy Bosu in the following words:

“There were charges against Asian
Cables 1nvolving “Rs. 80,56,300.
Two cases have already been filed
agapst them in the Ceurt. The
third charge has also been referred
to the CBI and the CBI is in touch
with the Solicitor General. They
are digcussing the matter between
thémselves So far as we are con-
cerned, we have referred to the
CBI for investigation and if neces-
sary to institute a case agamst
them ‘The name of Mr Goenka is
not there 3imply because Goenkas
were not the owners of Asiap Cab-
les at that ttme They perhaps
owned it later That explains the

absence of the mame of Mr
Goenka”
It will, therefore, by very clear

that I wag referring both in reply to
the orgmal question and in reply to
the Supplementaries to the role of
the Goenkas 1 respect of aluminmmum
and copper transactions In so far as
the supplementary of Shri Jyotirmoy
Bosu related to the low density poly-
thelene powder, the misuse does re-
late to the period when the manage-
ment was in the hands of the Goenkas
and Shrt R P Goenka wasg on the
Board of Directors I might also men-
tion here that m contfhuation of the
supplementaries relating to .he same
Starred Question I hag stated-

“I only said that these names of
the accused are there. I was not
aware of the dates from which Mr
Goenka took over. I said only
that.”

Therefore, Sir, as I have cxplained,
it is not correct to say that I have
misled this House. As regards puni-
tive action in respect of copper and
aluminium cases, complaints have
tiready been filed in the Court of
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Law, In respect of the low demsity
polythelene moulding powder case,
Mbe CBI is axploining the opinion of
#he Ministry of law, and we gre
awaiting the advice of the CBI. No
fina] decision has been taken in re-
gard to the alleged misuse of polythe-
tlent moulding powder and the in-
volvement of Shri R. P. Goenka in
rthve salleged misuse. I can assure this
Hcuse -that it is not at all our inten-
tion to protect of shield firms or
individuals #ound responsible for vio-
lating the law of the land, nor bave I
the slightest intention to mislead this
august House in any way whatsoever.

oft wew fagrt wroddy : wew
wgrE, w1 aw Y aer gE & 7 e
Y T WEAF B A 7L a8 Ay
L FY T FTH T T W S
wr i-faewe w7 wiwl & W
g

SHRI H. M. PATEL (Dhandhuka):
He makes it very clear that in the
supplementaries quoted there were
three charges. He said that the first
two charges related to copper and
aluminium in respect of which Messrs.
Goenka wcre not the directors at that
time. But the third charge was re-
ferred to the CBL That is meantiemed
in the reply. In the sentence that
follows, that is, in the sentence sub-
gequent to the one 'where he says that

* the "third charge was referred t, the
CBI, he goes on to say that the
Goenkas were not directors at that

« time. That is the point. The sgni-
ficant point is what follows which
sentence. I may quote for you the
exact sentence, which is as follows:

“The third charge has also been
referred to the CBI and the CBI
is in touch with the Solicitor-
General. They are discussing the
matter between themselves. So far
as we #re concerned, we have re-
ferred to the CBI for investigation
and if necessary to institute a cage
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againgt them. The' name of Mr.

Goenka is not there simply because

Goenkas were not the owners of
. Asian Cables at that time.”.

Cper

The sequence makes it quite clear
that at the time the third charge was
referred,—and the third wharge was
with regard to polythelene—the name
of Mr. Goenka was nhot thexe. Then,
further, he has said “They perhaps
owned it later’. What is it which made
him say that they perhaps owned it
later, that is, later thean -the. gdate in
respect of which the third charge was
involved. It may be that there was a
certain misunderstanding, and the
Minister may have been confused at
that time. But I think that there
ought to be a fair admission.

MR. SPEAKER: 1 shall look into
it very closely. I shall see both the
statements, and let me be clear about-
it.

SHRI SHYAMNANDAN MISHRA:
1 would make just one submission. As
has been pointed out by the hon
Member Shri H. M. Patel, Government
did not refer the name of the two
Goenkas in the third case. It also
seems from the statement made by
the hon. Minister that the Govern-
ment did not refer to the CBI for in-
vestigation the case against Mr.
Goenka. That being so, it is a deli-
berate attempt at not only not referr-
ing the case to the CBI but also at
misleading the House about the
matier. There is a double attempt on
the part of Government in not referr-
ing the case for investigation against
Mr. Goenka and in not informing the
House that they happeneq to be the
owners of the firm at that time. There
is a double - attempt....

MR. SPEAKER: 71 shall look into
the -previous statement and also this
statement. I cannot give any off hand
ruling.

SHRI JYOTIRMOY BOSU: I want
to draw your attention to one thing.

MR. SPEAKER: There can be no
debate on this now.
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SHRI JYOTIRMOY BOSU: Kindly money has been given by him for the

see what my question was. It was
‘“With regard to a leading....

Wit sy forad : st T g
B & QT & et 1 2T o IWE
e R |

MR. SPEAKER: | have to see both
the statements, the previoug one as
well as this.

st Tarooraen fa &) are fafaeex
¥ wiferer ¥ 2-ow oY ¥R Rfen
% forg 7Y 9% Wi g g I &
F el &)

SHRI JYOTIRMOY BOSU: I would
just draw your attention to one very
pertinent thing. I had asked:

“Will the hon. Minister kindly tell
us if it is or it is not a fact that
2500 tonnes of polythelene were im.
ported at the rate of Rs. 3.60 per
k.g. (landed cost) and sold out on
the blackmarket at Rs. 7.50 per
k.g?”

I have made a very specific charge,
but in reply he says ‘No’ and he gets
away, because he belongs to the rul-
ing party. A privilege motion ag-
ainst me was admitted in half an
hour, and you, Sir, were pleased to
admit it within a half an hour be-
cause it was Jyotirmoy Bosu. From
this, one will know who is running
the Parliament, this ruling party and
your good self. ... .

MR. SPEAKER: It is not a question
of privilege.

SHRI JYOTIRMOY BOSU: It is a
question of privilege.

SHRI SHYAMNANDAN MISHRA:
It is a clear case of breach of privi-
lege.

SHRI SAMAR MUKERJEE
(Howrah): He ig the chairman of the
Indian Jute Mills Association and

UP elections.

SHRY SHYAMNANDAN MISHRA:
The offence of privilege s come
pounded by the element of corrop-
tion involved.

SHRI JYOTIRMOY BOSU: I would
say that Shri R, P. Goenka stays
with Shri Uma Shankar Dikshit who
collects funds for the party. And you
are the presiding officer of Lok
Sabha and you are making a minee-
meat for yourself. It is a clear case
of breach of privilege.

MR. SPEAKER: If he thinks that
he can do like this, it is very unfor-
tunate

it ST aqie fag (F9U) : wsum
wgrew, & ot 327 & forg woge @y mar gy
I A W Qo g G av i N 5w
*g ?ag o difen = Y o€ 3, Ty
q5F ¥ FUAEY A9 @Y & WOy
wewar W o
MR. SPEAKER: Matter under 377—
Shri Ramavatar Shastri.

st giwy aore Ty : QT avr Y
R A g A @
T & | um v A § o o
L8O

MR. SPEAKER: I will have to
satisfy myself.

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta South): Mr. Bosu
said that one of the Minister. . . .

MR. SPEAKER: No, no. I am not
allowing it; I am now passing on to
the next item. Shri Ramavatar
Shastri. May I request all of you
to sit down?

SHRI JYOTIRMOY BASU: I want
to make & submission.
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MR. SPEAKER: You have made gy g fisar andk oY sar wg firfiedvor
the gubmission already. The siate.

ments are before me. I will have
to go through them. I will do so.
{ cannot give a ruling ofthand at once.

SHRI JYOTIRMOY BOSU: What
wag my supplementdry? It was about
a chemical powder, The Charge was
very clear that its landed cost was
Rs. 3.50 and it was sold in the black
market at Rs. 7.50. The Minister
talks about copper and alumimjum.
Are we jackasses sitting here?

MR. SPEAKER: Please sit down.
There is no question of blackmarket
or anything, The question ig whether
the Minister, knowing certain facts,
superessed them. I will have to see.
I will gee that.

SHRI JYOTIRMOY BOSU: You
had my statement. You had the
reply from the Minister, You had
these before you for a considerable
length of time. I brought this motion
in December, if I remember aright.
24th December. You cannot take the
edge of the issue like this. You had
my statement. You had the Minis-
ter’s statement. You had them for
a long time.

MR. SPEAKER: There is no ques-
tion of long time. It has come today.

SHRI JYOTIRMOY BOSU: What
has come today? — All right.

ot wzo fagrd ol : qod qw
W AT 93X WY wreET frore 8 and
f& 116 vy wow gar § W% 224 wyt
we D & 1 ag Fafedsr w1 a0

weue SR : T RTI ¥ a4y %%
T A AW ¢ & oy e w
WAz ERE v ak ¥ 1154
gt dvae Juk W § 2w v }
wyt e i Y awar &4

sit e fagrd st : e
WA #T yaif ®r foamar wn, |

emwy?

weaw wiiven : ag o dwAr o

oft ww foud : @ 1966 #r T
ot wfer § et aes § oo qasog
foar wigr g 1 & & o grgem ¥
ar ¥ wrwey Jorar o W IW 9T LAY
e § fir s ¥l dar i
§ ot ag Frfedror o7 wwer 8

ot wigga W (ATUYY) : Awy
aew, 115 & ¥ AW fafrec &
siiewe & faq s@wE o Wy g
Ug AT & | NI 115 W AT AL
e frar o fafaeee =Y dom
faar o

weaw AE : ag AT KaT STiNwT
g & & 9@ )

Y AT Iy |

1229 hrs,

MATTER. UNDER RULE 377

ALLECED NON-AVAILABILITY OF WHEAT
AT RATION SHOPS Of PATNA AND
Danarur (BIeAR)

ot A wveht (qz)
wEeT, 7 oY oY fe gz ¥ fefoe
T WY TR ¥ T § 4w #T
W E XX Juw fin agi asw gt
T T WY oA & B femgw Y fer
W T 15 fer § o gfe ax
1300 W AT famr amar qv Afew o
15 faa & 450 wrw w3 fear e g W
wg W forerar At &1 o ¥ 1Y F agar
TRATET § | W A qEar ¥ qar
gr e gzt gfafedt & wdvee Yoy
war far § 6 T o frwee & qurer
% Awy, Awgmf F qAw N AP A



